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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BE

AT HYDERABAD

0A.1208/96 dt.27~-3-97
Between
D. Govaghhan ¢ Applicants

R. Subramanyam
and

1, Union of India, rep.by
Secretary

Raillway Board

Min. of Railways

New Delhi

2. General Manager
SC Rly., Rail Nilayam
Secunderabad

3. Chief pPersconnel Officer
SC Rly., Rail Nilayam

4, Sr. Divnl, perssnnel
Officer, S& Rly.,
Guntakal : Respondents

Counsel for the applicants ¢ S. Radhakrishnamurt
Advocate
Counsel for the respondents : C.V. Malla Reddy

Addl, SC for Railws

CORAM

HON. MR. H., RAJENDRAPRASAD, MEMBER (ADMN.&
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Judgemént

Ooral order (per Hon. Mr. H. Rajendra prasad, Member (Admn)

Heard Sri S. Radhakrishna Murthy, learned couniel for

the apblicants and Sri C. Venkat Malla Reddy for thj

respondents.

P

L. No reply has been filed on behalf of the respondents

nor any instructions given to the respondent's cou
The case is, therefore, examined on the basis of t

record placed before me.

el.

2. The facts of this case are squarely identi&al (to OA.

"721/94 disposed on 27-7-1995. The applicants herein are

identically placed as applicant in the said OA,i.e./OA.721.

of 1994. The direction contained in OA.721/94. sha

—

therefore be followed in the instant case as well.

1

3. The OA is allowed with the direction to the respon=-

dents to give the applicants the benefits of the Scheme

introduced by the Railway Board. vide No.E (NG)/1/81/1C.2/1,

dated 29-5-89.

@L Time for compliance is 90 days from the date of

receipt of this order by Respondents 3 and 4.

5. Thus, the OA 1ls disposed of.

« , {H. Rajeng
Member {#

Dated : March 27, 97
Dictated in Open Court
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0.,A.1208/96

To

1.

Se
6.
7.
8.
9.

pvm

The Ssecretary,
Railway Board, Union of India,
T_fiinistry of Railways, New Delhi.

The General Hanager, 5C Rly,
Railnilayam, secundersbad.

The Chief Personnel Otfficer,
5C Rly, Railnilayam, secunderabad.

The 8r.ldvisional Personnel ¢tficer,
5C Rly, Guntakal,

One copy to Hr.5.Radhakrishnamurthy, advocate, CAT.Hy
One copy to Mr.C.v.Malla Reddy, SC for Rlys, CAT.Hyd.
One copy to Hon'ble Member(A) caT.Hyd,
One copy to D.R.(a) CaT.Hyd.

One spare COpY.
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IN THe CENTRAL ADITINISTRITIVE TRIBUNAIL
HYLERABAL BENCH AT HY CERABAL

THE FON'BLE MR.JUSTIC
. ' VICEACHAIRMAN

and )
— .

THE HON'BLE MR.H,RASENDRA PEASAD:M(4)

Dated: )| -’S 1297 '

-QREBR7JUDGMENT

MO;"&./R.J\a/C-;‘-&,EJO.
in
C.i.No. 1206% {‘16

T.:-..NO, . (w-po - )

Adnitted and Interim directions
Issued

C&l1] oweld

Disposed of with Girections
——'—'_'——__.__
ngmilsed.

Dismiksed as withdrawn
Dismiksec for default.

Ordeyed/Re jected,

No order as tp—rrraE— .
o i Frele quAS HET ,

Ceatral Adminjsteative Tribunal
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